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form and within time ¢ 4 ! is absent on personal grounds,
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31.5.94' Learned counsel Mr B K, Sharma for

:the applicant, Shri D. Kumar sqbéits to

| implead,Principal, CTTC, Guwahati, as

t respondent No,5 in this application. Prayer
' allowed, Let Mr B.K, Sharma amend the

.t application,

The application is alnttt,’u
, amanded, ¢

T : Heard learned counsel My B,.K,

Sharma for the applicant. Parused the
statement of grievences and reliefs sought
for in this application. Learned Sr, C,G,.5.C,
Mr S. Ali“receives copy of this application
and makes his submission. The application

is taken up for admission and disposal,

The applicant assails-thas ordep

N0 E=213/PM /Exam/94~95/101 dated 19.5.1994

. " (Annexure~5) issued by the Telscom District
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pfficé to inform all concern
ed, :

Copp of the order may be .,
furnished to the counsel for,
the partiss, '
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) The applicant was casual Mazdoor

nicaﬁkon and in 7989 hs was made a
regulal Mazdoor in.the said department
against substantive poste. Thersafter, he |
was aelected to tha Phone Mechanic Grade, [
ant sent for training at CTTC, Guuahati, [
I
!

Presently, he is undergoing training
which will be completed on 1046.199, In
thé-msantima, the Telacom Distr§i§
Engineex, T-ezpur issued the impugned
order under Annexurs=5 raquesting\tha
Principal, CTTC, Guuahati to releasas the
applicant from the Training centrs
immediately with instructions to report'
for duty in his parsnt cadre, We have
perused the contents in the impugnad
letter No,E«213/PM/Exam/94-95/101 dated
19.5.1994 (Annexure-5). ue find no justi-,
fication as to why he should bs debarred
from completing thse training e
which will bs over by 10.6.1¢
-authority- will have enough ti :
into the complaint and do the needful in
accordancd with the Rules., Undar the facts
'and circumstances we consider it just and
.expadient to quash the impugned order

‘datad’19.5.199% (Annexure-5).

Thxs application is allowed, The
lmpugned order containad in letter
No.E-213/PM/Exam/94-95/101 dated 19.§.ﬂ994
(Annaxura-s) is quashad and consaquently,

' all the respondents including the Principal,
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CTTC, Guwahati, shall allow the applicant to

.éomplata:thaztraining course at CTTC,
. Guwahati,

This application:is disposed of

with the 'above order,
~Inform all concerned,
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